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NATIONAL COMPANY LAW TRIBUNAL, CUTTACK BBNCH"
CUTTACK

ORDER SHEET OF THE HEARING ON 5th AUGUST, 2020, 10:30 A.M.

TP No. 30lCTBl2019, CP (IB) No. l323lKBl20l8
IA No. l36lCTBl2020,IA No. l37lCTBl2020

Present: 1. Hon'ble Member, Ms. Sucharitha R. (J)
2. Hon'ble Member, Shri Satya Ranjan Prasad (T)

Name of the Company
Bank of India -Vs- Maa Durga Rice Processing & Exports
Pvt. Ltd.

Under Section 7 IBC, Rule 11 & 60(5)

Coram: 1. Hon'ble Member, Ms. Sucharitha R. (J)
2. Hon'ble Member, Shri Satya Ranjan Prasad (T)

For Petitioner (s)

For Respondent (s)

Pranay Agarwal
Kamlesh Singhania, RP

Durga Prasad Dhal

ORDER

IA No. l37lCTBl2020, this IA is filed by Resolution Professional Mr.
Kamalesh Kumar Singhania under Rule 13 of NCLT Rules, 2016 for urgent
hearing of IA No. l36lCTBl2020 under Rule 11 of NCLT Rules, 2016 and
Section 60 (5) (c) of the IBC, 2016. Prayers are as follows -

"a) Issue necessary orders directing urgent listing of the application.for
exclusion of time.fro* CIRP period in the Cause List at the earliest
date so that the said application may be taken up .for hearing and
appropriate order may be passed.

b) Issue necessary orders confirming the exclusion of a period of 68 dryt
i.e. from 25.03.2020 ttll 3L05.2020 from the CIRP period of the
Corporate Debtor.

c) Issue necessary orders confirming the exclusion of a further period of
61 days i.e. from 01.06.2020 to 31,07,2020from the CIRP period of the

Corporate Debtor. _-_
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d) Issue necessqry orders confirming the exclusion of anyfurther period of
lockdown, fro* the CIRP period, if the Government of India or the

Goyernment of Odisha, decide to extend the lockdown beyond

31.07.2020.

e) Pass such other Order/directions as this Hon'ble Bench may deem fit
and necessary in the facts and circumstances of the cqse. "

Above prayers are ALLOWED.

Accordingly, IA No. 137lCTBl2020 is hereby disposed off.

Sd
Ms. Sucharitha R.

Member(J)
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